
     

  

        

 

       

      

     
      

    
    

     
   

    
   

     
   

    
   

    

   

    

    

     

    

    

           

     

    



        

    

  

  

  

            

           

          

         

           

           

         

        

       

       

       

        

           

          

          

    

         

         



individual notices to all its Secured Creditors and also Unsecured

Creditors of the Petitioner Company.

5. The Leamed Advocate for Petitioner funher submits that the

Company Scheme Petition is filed in consonance $'ith the Sections

230 to 233 of the Companies Act. 2013 along u'ith the order dated

23'd June, 20l7 passed in Companl Scheme Application No. CSA

No.583 (MAH) of 2017 by this Tribunal.

6. The Leamed Advocate for the petilioner f'urther submits that as

directed by this Tribunal- notices have been servcd upon all

regulatory authorities namely. concerned Income'l'ax Authorities.

Cental Govemment through Regional Director. Registrar of

Companies, the Official Liquidator. No representation is received b1'

the Petitioner Company from any Regulatory Authorities.

7. At least l0 clear days before the date fixed fbr hearing ofthe Petition.

Petitioner Company to p'rblish the notice of date of hearing of

Company Scheme Petition each in two newspapers. viz. "Free Press

Joumal" in English language and translation thcreoI in "Navshakti"

in Marathi language. both having circulation in Mumbai.

8. Petitioner to file in the Registry an Atfidavit of Service proving

publication in nervspapers.

V. Nallasenapathy
Member (T)

B. S. V. Prakash umar
Mcrnbcr (.1)
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